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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

ORIGINAL APPLICATION NO.1 07/2022 

Irba Mashnaji Konapure ... Applicant 

v. 

Union of India & Ors. . .. Respondents 

REPL Y AFFIDAVIT BY RESPONDENT NO.3 , 

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY 

I, Dattatray Suryakant Bhalerao, working as Scientist II & Under Secretary, 

Environment and Climate Change Department, Government of Maharashtra do 

hereby state on solemn affirmation as under -

I am well conversant with the facts of the present case and I am competent to 

swear this Affidavit based upon the records available with this office. 

1. It is submitted that at the very outset this respondent denies each 

averment made in the present application which is contrary to and 

inconsistent with the averments made and the facts stated in the present 
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reply. It is submitted that nothing stated in the application may deemed 

to have been admitted by this respondent unless and until the same has 

been admitted by the respondent. 

2. The present case alleges that, Respondent No. 11 Mis. EVERS MILE 

PROPERTIES PRIVATE LIMITED, having their residential & 

commercial project of "Srishti Namaah" situated at Sector-IIA, Old 

Survey Nos. 233 (P), 235(P), 256 (P), and, New Survey Nos. 66 (P), 68 

(P), 69 (P) at Village Penkarpada, District Thane, within the jurisdiction 

of Mira-Bhayandar Municipal Corporation (MBMC), has not taken prior 

EC, CRZ Clearance and that there are other environmental violations. 

3. SEAC asked PP to submit compliance of the fo llowing points-

1) PP to submit IOD I lOA I Concession Document I Plan Approval 

or any other form of documents as applicable clarifying its 

conformity with local planning rules and provisions as per the 

circular dated 30-01-2014 iss:ued by Environment Department, 

Government of Maharashtra. 

2) PP to submit revised CRZ NOC from MCZMA as per latest 

revised planning of the project. 
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3) PP to submit details of energy calculation with terrace floor plan 

in accordance with shadow analysis & ensure that the energy 

savings from renewable sources shall be minimum 5% and 

overall energy saving of the project is minimum 20%. 

4) PP to reduce discharge of treated water upto 35%. PP to submit 

undertaking from concerned authority / agency / third party 

regarding use of excess treated water. 

5) PP to revise biodiversity chapter in EIA including details of trees 

to be cut & compensatory plantation details. 

6) PP to provide adequate mechanical ventilation in the STP - 2 & 

include cost of it in EMP. 

7) PP to provide two row plantations all along the project boundary 

to mitigate noise and air pollution due to vehicular movements 

on roads. 

8) Planning authority to ensure that water supply, sewer and storm 

water networks are made available in the vicinity of the project 

before issuing occupation certificate to the project. 
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4. Subject to compliance of the above points by PP, the proposal was 

recommended by SEAC in their 178th Meeting to SElAA for grant of 

EC. 

5. Proposal of the PP was considered by SEIAA in the 257th Meeting held 

on 10th March, 2023. SEIAA asked PP to submit undertaking regarding 

the no construction has been carried out on portion of land falling in 

CRZ-II. PP submitted the same vide email dated 13-03-2023. PP even 

submitted about pendency of the present case to SEIAA. 

6. SEIAA observed from the go ogle satellite image that the construction 

initiated by PP on site. SEIAA asked clarification on the same. PP 

submitted that the construction work commenced upto 16,733 m2 at site 

as per commencement certificate by Mira Bhayander Municipal 

Corporation and as per Environment Department Circular dated 21-04-

2015. SEIAA asked PP to submit Joint Statement under the signature of 

PP's registered architect & environment consultant to that effect. 

Accordingly, PP submitted the same dated 10-03-2023. 

7. Further, SEIAA observed that PP has obtained Chief Fire Officer NOC. 

PP submitted compliance ofSEAC conditions dated 25-02-2023. SEIAA 
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after deliberation decided to grant EC to the PP for FSI -1 ,85 ,303.99m2, 

Non FSI - 1,38,352.19 m2 and total BUA - 3,23 ,656.18 m2. 

Copy of 257th MoM dated 10th March, 2023 is annexed as Annexure 1. 

Copy ofEC dated 12-04-2023 is annexed as Annexure 2. 

8. In light of the above averments, this respondent craves leave to file any 

additional reply as and when required. It is respectfully prayed that 

Environment Department shall abide by any orders and directions issued 

by the Hon'ble Tribunal. 

Whatever is stated above is true and correct to the best of my knowledge, 

ability and belief and I affirm it to be true. 

Mumbai 

Date 02-./ 05/"]....0'0 

Deponent 

Dattatray Suryakant Bhalerao 

Scientist II & Under Secretary, 

Environment and Climate Change Department, 

Government of Maharashtra 
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VERIFICATION 

I, Dattatray Surayakant Bhalerao, Scientist II & Under Secretary, Environment 

and Climate Change Department, Government of Maharashtra, having my office 

address at room no. 217, 2nd floor, Mantralaya, Mumbai - 400 032 do hereby 

verify and declare that the statements made in the aforesaid paras are true and 

correct to the best of my knowledge and information and I believe the same to 

be true and that no material is has been concealed therefrom. 

Solemnly affirmed on this 0'2.. owW day of rn "'a ' 2023 at Mumbai. 

Dattatray Suryakant Bhalerao 

Scientist II & Under Secretary, 

Environment and Climate Change Department, 

Government of Maharashtra 

BEFORE ME 

~~ 
. . all. N. Dhanage 

Ma\8Iy Govt Of India 
Regd. No. 15376 MU.·I<'3,.1 (MS) 
404-405. 4th Fto()!, Oc.vaf 1 elisa, 

1911 99, Near Cen~ C;',ITl',ra 8Id£!. 
D.N Roan FOf1. Ulu(ht>,li • 4OOI'Jet. 

NOTED & PEG1STl:: ....:. 

pageNo ... ~.1: .. Sr. .3D 
f)ated .•••••• ~ •• ~\.A.~.; ... ., r 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Maharashtra)

To,

The Director
EVERSMILE PROPERTIES PVT LTD.
101, Kalpataru Synergy, Opp Grand Hyatt, Santacruz East  -400055

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/MH/MIS/238569/2021 dated 06 Apr 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B039MH162099
2. File No. SIA/MH/MIS/238569/2021
3. Project Type New
4. Category B1
5. Project/Activity including

Schedule No.
8(b) Townships and Area Development
projects.

6. Name of Project PROPOSED RESIDENTIAL
DEVELOPMENT AT Old SurveyNos 233
(pt), 235(pt) & 256(pt) New Survey Nos
66(pt), 68(pt) and 69(pt) ATVILLAGE
PENKARPADA, MIRA ROAD, THANE by
EVERSMILE PROPERTIES PVT LTD.

7. Name of Company/Organization EVERSMILE PROPERTIES PVT LTD.
8. Location of Project Maharashtra
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 12/04/2023

(e-signed)
Pravin C. Darade , I.A.S.

Member Secretary
SEIAA - (Maharashtra)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Digitally signed by Shri Pravin C.
Darade , I.A.S.
Member Secretary
Date: 4/12/2023 2:39:24 PM

Signature Not Verified


